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Statement

Main features of Indo-Afghan Trade Arrange.
ment.

(?) Imports into India of asafoetida,
cumin seeds and medicinal herbs of
Afghanistan origin will be allowed
freely;

(i) Imports of Afghan dry and fresh
fruits into India will be permitted
subject to quantitative ceilings;

(iii) Not less than 15% of the counter:
exports by the importers in India,
in payment for items covered by
(i) and (ii) above will be in the form
of non-traditional goods i.e. items
other than textiles, tea, spices and
coir products, and in accordance with
the E.P. procedures of the Reserve
Bank of India;

(i) Payment for dry and fresh fruits,
asafoetida, cumin seeds and herbs is
made by importers in India by expor-
ting to Afghanistan Indian goods
specified in the Trade Arrangements,
of an equivalent value; and

(" Imports of wool and cotton from
Afghanistan, and exports from India
of items such as machinery, machine
tools, automobiles, iron and steel
construction material etc. specified in
the Trade Arrangement, will be allo-
wed against payments in free foreign
exchange,
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Pakistant  OccupaTioN or Posts IN
KARGIL

*789. SHRI MAYAVAN: Will the Minis-
ter of DEFENCE be pleased to state:

(a) whether it is a fact that there are
still three posts in Kargit! area under Pakis-
tani occupation, which were taken by them
during 1965 conflict;

(b) if so, whether the U. N. Observers
and a N. N, team had also given their
verdict that these posts belong to India;

(c) if so, steps being taken to recover
the said posts: and

(d) the reasons for delay in capturing
them ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRIL. N.
MISHRA): (a) Pakistan is not in occupa-
tion of any post on our side of the Cease
Fire Line in the Kargil sector.

(b) to (d). Do not arise.

WORKING OF STATE TRADING CORPORATION

*790. SHRI S. C. SAMANTA: will
the Minister of FOREIGN TRADE be
plcased to state:

(a) whether Government have received
any letter from a8 Member of Parliament
regarding the working at the highest levels
of the State Trading Corporation;





